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OA 1482/£'3

iN/eu Delhi this the 3rd day of December, 1998,

non|bTe amt.Lakshmi Buaminathan, Wember (J)
Hon ble iihri Sah u, Member (A)

In the matter of

3acob lyargneae,
Tecnnical Assistant,
Department of Bcience and Tecfmology,
M/O Science and Technology,
Menrauli Road, i^Jeo Delhi.

2. B.K.Tyagi,
Technical Assistant, /
Department of Science and Technology,
M/0 Science and Tacnnclcgy,
f'ienrauli Road, iteo Delhi.

(itone for tne applicants)

1. Union of India through
secre tary.
Ministry of Science and Technoicgy,
Mehrauli Road,iJew Delhi.

2. Prashant Mali(Direct hecruitee)
Technical Assistant
D/O Science and Technology,
M/0 ociunce and Technology,
Mehrauli Road, iteu Delhi.

3. rtari Bans Singh (Direct Recruitee).
•acnnical Assistant,
D/O Science a/id Technology,
fi/0 Science and Technolocy,
Mehrauli Road, i\|eLj Delhi]!

4. Kum.Indu dala(i,ir6ct Recruitee).
Technical Assifetant, "
D/O Science and Technology,
I/O Science and Technology,

Mehrauli Hoad, Jeu Delhi.
5. Sunil Kumar Mgcarual(Dir8ct Recruiteel

Technical Assistant, ecruitee)
m/n and Technology,M/0 science and Technology
fenrauli Road, tew Delhi.

6, smt.luiika Sriuasteua,
Technical Assistant,
0/0 Science and Technology,

Technology,lUhrauli head, dew Delhi.
Kservice to bascondents Jo.2 to 6 i - f

I.e. LOI through its secretary)

•..Appiicants

(i^ione for tne respondents) . Respondents
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0 R 0 £ R ( OH AI )
^ (Hon Die jfnt.Laksnmi 3u&minathan, flember (J) ^

Thi. caa. has aasn listed' at serial ,ic.6 in today .3
Cause list. In ^ha circumstances, hauHnc s, we hav/e paruaed the pleadings.
ue note tnet after the replies wer= filed by the responaenta in
^ece^h^r. the applicants hap pot filad
rebut the auarinents made oy them Tao i. , •

^PfUcants naye challenoadtba Proyrsiopal seniority list dated e.E.EO and the final
^niority list dated 3c.1U.9,. This C.A, has been filed on
5.6.63. The ofr'ici.i respondents in tneir reply have taken e
preliminary objection that the anplicatinn i k

PPl^c^tion IS barred by Uroitaticn
« find that the appiio^nts have not eyen fil.e e „
.... riie, a fiisce Panecuspplication for condonation of delay, in the rir

y. xn one circumstances of
the cosa, the Application is barred by limitat =D

y imitation under beet ion 3
21 of tna hdministiatiue Triounals Met.,1965,

had appearas for the
applicants svtn un the preui. us datpP -us date and no rejoinder nas been
filad, it appeare that tna applicants are not interested in
pursuing their cases and naye accepted the stand taken by the
respondents in the case.

In uiew of the abov/a facts and circumstances of the
se, the OA is dismissed. Mo order as to costs.

MemSr^(n) (Jmt.Lakshmi bwamina'ttTi^^)
Plembdr(O)


